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No. 460/Vidhayee And Sansadiya Karya/2002

Dated Dehradun, Decomber21, 2002

in pursuance of the provisions of clause {3) of Articie 248 of the Constitution of india,
the Governor is pleased o order the publication of the following English translation of the
indian Stamp (Uttaranchal Amendment) Act, 2002 (Uttaranchal Adhiniyam Sankhya 14 of 2002).

As passed by the Uttaranchal Legis!éﬁve Assembly and assented by the Governor on December

21,2002. :
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THEINDIAN STAMP (UTTARANCHAL AMENDMENT) ACT, 2002
(UrtarancHaL AcT No. 14 OF 2002)
) An . -
L Act
further to ameﬁd the Indiaﬁ Stamp Act, 1899 in its application to Uttaranchal. .
Itis hercby‘cnac.ted-in the Fifty Third year of the Republic of India aé follows:-
-Sho.rt-_title 1. . : (1)  This Acl may be called the Indian Statnp
extent & . (Uttaranchal Amendment} Act, 2002,
. Commencement . {2) It shal cxtend to the whole of Uttaranchal,

(@) it shall come into force on such date as the State

Government may, by notification, appoint in this

behalf,

In (schedule 1-B) of the Indian Stamp Act, 1899:-

(Schedule 1-B . - (@  InAfticle 35(Lease)-
of Act. No. 1T of
~ 1899) ' (i) in Clanse (a) for sub-Clause (V1), (VI1), and (VUI]),

the {ollowing clavses shall bc‘subéiitulcd; namely,

"{VI} Where the Jease purparts

to be for a term exceeding Unirly

years ot in perpetuity or docs not
o

purport to be for any definite lerm.

" The same duty as a Conveyanace

" (No.23 Clause(a)), for a consideration

equal the mark._et. value of property

which is the subject of the lease.”

(iii)  for clausc (b) z;nd {¢), the following clause shall be substituted,

namely:-

(b) Where the lease is granted for a fine or premium or for money advanced

and where no tent is reserved:-
® Where the Icasc pupor to
be for a term not cxceeding (hirty

ycars;

The same duty as a Conveyance
(No.23 Clause (a)),for 2 consideration
eqﬁal to amount or the value of such
fine or premium or advance as

setforth in the iease,
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(i)  Where the lease purports
to be for a term exceeding thirty

years,

-

in addition to the rent reserved:-
(i}  Where the leasc purports
to be for a term not exceeding thirk

yeats,

(iv)  Where the lease puzports

to be for a term exceeding thirty -

y

-~ | ycars; -

(v) Explanation (5) shall be omitted.

Repeal 3-The indian Stamp (Uttaranchal Amendment) Ordinance, 2002 (Ordmance \Io 05 of 2002)

is hereby repealed.

The same duty as a conveyance
(No.23 Clavse(a)), for a consideration
equal to the market value of property

which is the subject of the lease.

(c) Where the lease is granted for a fine or premium or for money advauced

The same duty as Conveyance

{No.23 Clause(a)), for a consideration
equal to the amount or value of such
fine or premium or advance as
getforth in the lease, 1n addition to the

duty which would have been payable

. on such lease, if no fine or premium

or advance had been paid or

_delivered;

Provided that in a case when
an agreement to lease is stamped with
the ad-valorem stamp required for
lease, and a lease in pursuance of such
an agreement is  subsequently
executed, the duty on such lease shall
not exceed Fifty Rupees.

The same duty as Conveyance

(No.23 Clavse(a)), for a consideration
equal the market value of property,
which is the subejct of ;he lease.

By Order,

(U. C. DHYANH)

Add!. Secy.
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Dated Dafvadun, February 23, 2023

NOTIFICATION
Miscellanecus

In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
following English translation of “The Indian Stamp (Uttarakhand Amendment)
Act, 2022 (Act No. 02 of 2023)".

As passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 21 February, 2023.

THE INDIAN STAMP (UTTARAKHAND AMENDMENT) Act, 2022
{Uttarakhand Act No. 02 of 2023)
An
Act

further to amend the Indian Stamp Act, 1859 in its application to the State of
Uttarakhand.

IT IS HEREBY enacted by the Uttarakhand State legislature in the seventy
third year of the Republic of India as follows:-

Short title, 1. (1) This Act may be called the Indian Stamp
extent and (Uttarakhand Amendment) Act, 2022,
commencament

{2) It shall extend to the whole of Uttarzkhand.

(3) It shall come Into force 5t once.
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Amendment of
“Article 18

2,

In the scheduie 1-8, to the Indian stamp act, 1899 in
Articie 18 (certlficate of sale), In  the column
relating to the "proper stamp duty”, for the existing
provision followlng provision shall be inserted,
namely:-

“The same duty as a conveyance {No. 23 clause
{a) or clause[b); as the case may be}, for a
consideration equal to the amount of the
purchase money only.”

By Order,

SHAMSHER ALI
Adoditional Secrefary.
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